TQ BE PUBLISHED IN Ti#E GAZSTTE OF INDIA EXTRAORIIL NARY
PART II SECTION 3 SUB-SECTION (ii) DATED 5th JANUARY, 1992

Government of Indila (
Ministry of Finance
-Department of Revenue

Central Board of Direct Taxes i

" New pelni, the & # January, 1993

NOTIICATION

INCOME-TAX
S.0. (B) - In exercise of the powers conferred by section 235
of the Income-tax Act, 1961 (43 of 1961), the Central Board
of Direct Taxes hereby makes the following rules further to

amend the Income-tax Rules, 1962, namely:i-

1. (1) These rules may be call d the Income-tax
(..E458t .. .Amendment) Rules, 1993.

(2) They sll come into force on the date of their .
publication in the Official Gazette. |

i
2. In rule 26 of the Income-tax Rules, 1262, in the {42

Bxplanation, -

(a) for the words "the rate of exchange", the words

"the rate or rates of exchange" shall be substituted;

(b) after the words "for buying such currency", the
wofds ", having regard to the guidelinas.specified
from time to time by the Reserve Bank of India for

buying such currency," shall be inserted.
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